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Serlal LD Office mote as to
No. of® ate of Order with Signature action (if amy )
Order Order taken on order
A@j t© w8398 .
8 1-3-95 Heard Miss.D.R.Nanda, leamed

counsel for the applicant and Shri
Ashok Misra, learned Senior Standing
Counsel for the respondents,

It is apparent from the facts
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of the case that none of the four candidgtes

who respond) to the open advertisement fog

filling up the post of E.D.B.P.M, Singarp

alli

E.D.B.O., fulfils one of the basic conditiions, viz.,

adequate income., None of them is said to
have filed a valid income certificate,

It would,therefore, be incorrect for the
selection to be finalised on this basis.

It is, therefore, directed that the

present process of selection be abandoned

altogether and fresh notification be issued

as per rules for filling up the said post
Thus, the O,A. is disposed of,
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